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IN THE COURT OF CENTRAL ADMINI STRATIVE TRIB : ANDHhA PRADE SH
HYDERABAD, J

ca
BINGLE MEMBER ooam0. 769 of 95. J}

Between: '

!
..J.Applicanto
\J (ﬁ@uzéChf77
|
|

R. Rajulamma

_,,/””;'e Accounts Officer(T.A.),Office
‘ of Chief General Manager, Telecom, _
A.P., Hyderabad and 2 others, -

+Respondents,

INDEX
3 ‘ :
s §l.No. Description of the document ‘J Page.Nos,
. "
AR MR S S Em e W R @ A e o W B O S W e Er e @ Mr ae wm me ‘I ------ | - -
7. APPLICATION [J 1 to 4
|
1. Copy of the Pension Payment Order(Revised”

No,949/TCAP/ dt.11.,9.87 issued by the Acéounts gy‘\‘

Officer, Telecom, A.P., Hyderabad, J
2. Copy of the order issued by the Sub Divis+onal %g
‘ .
Officer, Telecom, Anakapalld, NO.E.50/881$9/81,

dated, 27, 11}8“90 . ’ JI
|

|

SIGNATURE!OF THE APPLICANT

[
»J
SIGNATURE| OF THE REGISTRAR

wI
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R, Rajulamma

Y

-

e
z

IN JTHE. COURT OF CENTRAL ADMINISTRATIVE TRIBUNAL: ANDHRA FRADESH

HYDERABAD,

C.A.NOC, of 95,

Between:

AND

The Accounts Officer(T.A.), Office
of Chief General Manager, Telecom,
A.,P., Hyderabad and 2 others,

DATE OF EVENTS

Description of Event

. e am A S G an SR S B R M o Ee

01-01-87 Date on which the husband of the
applicant retired on Medical In-

validation grounds from service.

22~12-88 Date on which the husband of the
applicant died and hence pension
was being paid to the applicant

including D.A. relief thereon,

23=11-89 Date on which the applicant was
appointed as Group 'D' on compa-
ssionate grounds.

January'o2 Month from which the excess paid
amount as Dearness Relief has been
recovered from the pension of the

applicant as the pensioner is em=-

proyed.

- e O En W We A N S mE M AR km G SR G B A MR NN WE SR e o W w

HYDERABAD

DATE:{I{-G-QS,

«++Applicant,

e+ s 4. RESPONdents.

S M dm am o e

|

|
‘ .
- s e -

e

______.‘___E-_.—-\—-‘-——'—- .
THE COUNSE%
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IN’THE COURT OF CENTRAL ADMINISTRATIVE TRIBUNAL :AND

< ' HYDERABAD,
O‘AONO‘ Of 95l

Between:

/.
pe
4

i

R. Rajulamma, W/c.Late.R.Venkaiah,
werking as Group 'D' in the office

of the Sub-Divisional COfficer,Telecom,
Anakapalli, Visakhapatnam District,
Andhrea Fradesh,. .

AND
1} The accounts Officer(T.A.), Office
of Chief General Manager, Telecom,

A.P., Hyderabad.

2) The Director General of Telecom,
Ashoka Road, New Delhi - 20.

3) The Postmaster, Anakapalll Head Fost
Office. dnoafopeds, Y -

ooooo

A The addresc
Counsel:

Mr,Krishna Devan, & Smt.G.Rajani Kumari(

Door,Nos 2=2~1105/11, Tilzknagar, New Nall

Hyderabad - 500 044. Phone.No. 552904,

DETATILS OF APFLICATION

1. FARTICULARS OF THE ORDER AGAINST WHICH TEHIS AF

for service of all notices is

a

that of hi

Advocates),
lzkunta,

|
|
LLICATION 15

HRA PRADESH

5

MADE -'

The apuvlicaticn is preferred against the discontinuat

of the payment cof Dearness Relief on family pensich.

2, JURISDICTION CF THE TRIBUNAL:

The applicant declares that the sﬁbject ma

present application is within the jurisdiction of

Lter of th

!this Hon'bl

Tribunal under Section 14 of the Administratiye Tribunal Act,

the agplicant is working as Sweeper{Group 'D') in
of the respondents herein.

3, LIMITATION:

the jurisadai

The applicant further declares that the apglication i

within the period of limitation preseribed under éection 2l ©

Administrative Tribunal Act, 1985 as the applicatipn is filed
. |

the denial of payment of Dearness Relief from Nov%mber, 1989;

(Contd..

o
|
e
g

|
|
1
1

i

ion
'1
|

as

ction

|
i
f the

against

'..2)
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4, ~8BRIEF FACTS OF THE C&SEs ] l y
|

W
(1]
[ 0]
L H
1]

a:} The husband of the pplicant while working Fxs Selectioh
' |

|
from service on Invalidation (Medical) grounds from__jli}g;-fa? and hence

Grade Telegraph Man in anskaygpralll Telograpn ft_f)e:;.wcaz,_fi:rnenlt;.;-zds retired

Invalid Pension was sanctitned to khe=lugband of the Ja@plicant. T_.-;;ter
on 22-12-88, the husgband of the gpplicant passed gng} ar}d”tl_x_e_;_'ef?-‘oxfe
family pension was sanctioned in favour of the applm’ant herein from
22-12-88 vide Revis ed Pension Payment Order No.949/’4\’1AP dt.ii-9-87
issued by the first respondent hezein. Frqm 23=-12-88, the respondents

have been paying pension along with Deamess Relief.|

b) On 23-11=-39, the spplicant was gopointed asl Group ‘D' in the

Qffice of Sub~Divigional Officer, Telecom, aAnskspallli, vide Memo.No.

£.50/88-89/81, dt.27-11-89 of Sub-Divisional Officer, Telecom, anaka~

. I .
palli. As usual, the respondents have been paying Dearness Relief on

- |
pension to the gpplicant, But from January 92 onwlrds, whatever amount
. |
has been paid as Dearness Relief on Family Zension from the date of
|
appointment of the applicant has been recovered fror]\ the gpplicant on

the ground that Dearness Rellef on Family Pension wf\s not adm:i.ss:l.ble

to the goplicant as the gpplicant secured e_mploymeq#: and there fore

getting Dearness Relief on the salary as Group D " Uoon overall

bhaid to the ~gppli=

enguiry, it was informed that Rs. 375/- . M. has been
cant as Family Pension and the Dearness Rellef Wwas llthub not pa:a.d from

November 1939 onwards, ')

c) _The decision af the resgpondents in digconﬂr,inuig}g the payment

of Deamess Relief on family pension has been J‘.mjpuglvned_ in a b&tch of

Cases before various benches of the Tribunal. 'Ihellg;:ievgn_ce of the

applicant is also similar to the cases which were hlready ‘.adm;tt_:‘ed and

the Hon'ble T ribunals at Madras, New Delhl, n.rne}‘, lam held that f"“amll
pensioners through working in the Central or .state;l éovernment;ﬁnder— -
takings are entitled for the-payment of Dearness Rlel;Lef_ and the f‘amily
pension". The grievance of the gplicantis also sl.jimil;a; to the batch
of cases and hence the gplicant is also Maxxkfmm_ consﬁraint to

approach the Hon 'ble Tribunal seeking the extens:.oh of the benefits of

Il

|l . T
|



P 11 3 s |

e

tﬁf judgements of the Hon'ble Trilunal Benches. Th refore, the

hy

i 3l
application may ke allowed at the admission stage with usual dire-

ctions. a

5., GCGROUNDS FOR RELIEF:

Hyderabad Bench in C.A.No,1116 of 1995 &nd &lso ini

+A.NO,303 of 1994
and hence the benefit given therein may be extended to this 0.A. and

disposed off with usual directions.

6. DETAILS OF EXHAUSTED REMEDIES:

i - . a . 3 = 3 -
of Dearness Relief to the applicant is already 1mﬁ gned and the 0.A.s
| il

elief prayed for

The case of the applicant is alsc common and the

is covered by those decisions and hence the applidant having found

no effective alternazte remedy has approached the Hon'ble Trilunal
- |

seeking the extension of the judgements of the Ho hle Tribu?al,
T | 1

(
T MATTERS NOT PREVIOUSLY FILED CR PENDING WITH ANY OTHER COURT:

in respect of which this application has been made before any Court

of Law or any other authority or any other such bench of this Hon'ble

1 '
Tribunal and nor amy such application, writ petijfion or suit 1is
1 i

pending before any of them.

i

8. RELIEF SOUGHT FOR: MAIN RELIEF:

ik
b) direct the first respondent to pay arrears of Dearness
1 -




e

S

and to pass such further or cther orders as thys Hon'ble

Tribunal may deem £it and proper.

9. INTERIM RELIEF: |

It is, therefore, prayed that thie Hon'ble Tﬂ bunal may be

pleased to expedite the hearing of the main C.A.

10, PARTICULARS OF POBTAL ORDER:
O\q 5 %/] Iy
1. Name of the Post Cifice : Qo(] ! ,/”/F/

2. Amount of Pogtal Crder

;g
o
S5
A

3. DPate and No : ‘
' : LPJ

1i, LIST O ENCLOSURES; .

. I‘ | .

i) vakalatnama ii) Postzl Order For Rs, %”f”/
Acknowiedgéments

iii) Material Papers

il
n

I
it

il

VERIFICATION |,

rerify that | the

I, the above named applicant, do hereby

\
nowledge aﬂd paras
fl
my Counse¥ and that
l,

H

il
1995 at Hyd%rabad,
!
[J
I

!
I

contents of paras 1 tc 5 are true to my personal
& to 11 are believed toc be true on legal advise o
I have not supprescsed any material facts.

Hence, verified this 4th day of June

A.F.

oy b

OF THE APPLICANT
U

Op " 2

\‘/ !
SIGNATURE oF TwE COUNSEL SIGNATUR
: |

) f
Date: A\W¥ _r
|

I

i






